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Corirri: 

Hon'bie Shi Justice K Thankappan Member (J) 
Hfb1ehrj CR. 1oF itr 

, 	.0 r 	 a 	L(. 	UI1se tor the 

appliant and Mr. SIC, Ojha, Ld. Standing Counsel for the 
Respondenta 

2. This Orinal Application has been filed by the 

applicant challenging the transfer order 	dated 4/5.1 1.08 

(Annexure-J\j4) by which the applicant has been transfèlTed to 

the original place from wheie te iiad been transfered within 

one year. After going through the avelments and on hearing 

the Ld. Counsel fbr the applicant and also the Ld. Counsel for 
the Respondents (on notice), we are of the view that the 

nowti-a 	paed by the Repondent5 does not 

reason as such. However, transfer being an 

in 	. 	.vjce we are not inclined to inteere at this 

stage. Yet we are of the view that the applicant is justified in 

approaching the Tiibunal 	as he has already 	filed a 

representation dated 10.11 .08 (Annexure-A15) which has not 

been considered so far by the Respondents. Hence, we dispose 

of this Original Application by diecting e Ront o.2sp  

to 4 to consider Arinexure-A/5 	representatiori within a 

reasonable time, at any rate, within 30 days of the receipt of the 

r 



s of this OA. and other docun'ients, upon which he has 

ndents on receipt of 

reprentation dated 

).1 108 of the appk 

1 11 	 cc' 

Lt 	 Ui 

niess and until a final order has been r.ed 

he shall not be disturbed from the present 

The operative poition of the order may be forwarded to 


